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treat it purely as a party issue at all. 1 believe 
many of the teachers who are corning here do 
not belong to any political party; they do not 
have any political affiliations. Parties are 
involved because after all, they are supported 
by one or the other party. Now, we have raised 
an issue of such dimensions on the floor of the 
House and invited the attention of the 
Government. Sir, I am not asking Dr. Ram 
Subhag Singh to make a commitment here. 
First of all, he is not the Minister in charge 
and l!y, it would not be proper for me to ask 
him in the present situation when he has not 
consulted his colleague. I think he should in 
all fairness express his initial reactions to this 
and convey to the members of the Cabinet... 

THE  VICE-CHAIRMAN (SHRI D. 
THENGARI) : Kindly take your seat. 

SHRI    BHUPESH    GUPTA:    ... 
what the House has felt from all sides. He 
should convey it to the Prime Minister and 
naturally to his colleague, the Education 
Minister, also. We are interested in his 
reactions. I do not think Dr. Ram Subhag 
Singh is a man who is not sensitive to such 
matters, and since he is sensitive to such 
matters I do hope he will say something on 
this subject. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Kindly sit down. 

SHRI BHUPESH GUPTA : No. no. You 
ask him to say something. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : I have allowed you and you 
have mentioned it here. Kindly sit down, 

SHRI BHUPESH GUPTA : On a point of 
order, Mr. Vice-Chairman. Dr. Ram Subhag 
Singh is prepared to say something but you 
are preventing him. Am I wrong, Dr. Ram 
Subhag Singh ? Mr. Vice-chairman, he is 
prepared to say something. 

SHRI M. M. DHARIA : Dr. Ram Subhag 
Singh has already stated that he will convey 
the feelings of the House to his colleague. 

SHRI BHUPESH GUPTA : Let him 
get up and say that.    We did not hear him.    
Whpt did he say ? 

 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Do you wish to say 
something ? 

DR.  RAM   SUBHAG   SINGH:    I 
have heard what has been expressed here and 
I will convey the sentiments to the Education 
Minister. I know tbat the teachers who have 
come from there are probably going to meet 
the Education Minister as well as the Prime 
Minister in case they find time for them. I 
have also known something about Orissa. I 
will convey all these things to my colleagues. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : The matter is over. Now, Mr. 
Barbora. 

SHRI NIREN GHOSH (West Bengal) : 
No, no, Mr. Vice-Chairman. Just one minute. 
I was told that about two to three thousand 
teachers from our State would come before 
Parliament. If that is so, if they have come 
already, the Education Minister and others 
should go out to meet them there. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : That is enough. Now Mr. 
Barbora. 

I. THE     APPROPRIATION     (RAIL-
WAYS)  NO. 3 BILL,  1969 

II. THE     APPROPRIATION    (RAIL 
WAYS)   NO. 4  BILL,  1969—contd. 
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SHRI KALYAN ROY (West Bengal) : Sir, 
it is ' most unfortunate in this country that 
instead of the Railway Minister deciding the 
policy of the Railway Ministry it is the 
Railway Board which decides it and 
unfortunately the Railway Minister acts as a 
shield in between the Parliament and the 
Railway Board. Mr. Vice-Chairman, it is well 
known that out of 70 million tons of coal 
which is produced in this country today   the   
Railways   buy   the   biggest 
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amount, i.e. nearly 16 million tons. So the 
price which is paid for coal is the most 
important factor which determines the cost of 
the railway tickets and all other things. Now it 
is regrettable that whenever these mine-owners 
put pressure on the Railway Board, the Railway 
Ministry, instead of refusing to give any 
increase in the coal price, immediately 
succumbs to it In 1967 the Government paid 
Rs. 5 per ton and the result was that each one 
of us had to pay a higher railway fare. This 
coal price was given to the mine-owners on 
the ground that they would implement the 
recommendations of the Coal Mines Wage 
Board. But they did not do it. They pocketed 
the money themselves and did not implement 
the recommendations of the Wage Board. So it 
was decided that the colliery owners would 
produce a certificate that they have im-
plemented the Wage Board recommendations 
and only on the production of such a 
certificate the Railway Board would buy coal 
from them. But unfortunately we find today 
that the Railway Board is buying coal even 
from those mine-owners who are failing to 
produce such a certificate issued by the 
Government of India. Again, Sir, the new 
danger is that the mine-owners are putting 
further pressure on the Government, saying 
that they are not satisfied with Rs. 5 per ton 
which was given to them in 1967. There is that 
danger that the Railway Minister will give 
another Rs. 2 or Rs. 3 per ton, as a result of 
which the entire cost of living index will be 
completely upset. We therefore want an 
assurance in this House that the Railway 
Minister will stand up to the pressure of the 
mine-owners and will refuse to give them any 
further increase in the coal price.   That is 
number one. 

Number two is that there is no proper 
checking of the coal that they buy. As a result 
of this, the boilers and other parts of the 
Railways get damaged. There should be a 
proper checking of the coal that they buy. 
Suppose Ihey place an order for Grade I coal. 
The mine-owners by paying something to the 
corrupt officials of the Railways load and 
supply Grade III coal. So there should be a 
proper checking done on the spot by some high 
officials of the Railways when the wagons are 
being actually loaded. The other great danger, 
particularly in West Bengal, is that the whole 
railway line between Calcutta and 



5961 Appropriation [RAJYA SABHA] Appropriation 5062 
(Railways) No. 3 Bill, 1969 (Railways) No. 4 Bill, 19G9 

[Shri Kalyan Roy] 
the rest of India may be disrupted because of 
the underground fire in between Durgapur and 
Asansol. As a matter of fact I put a question in 
this Session and the Railway Minister replied 
that the underground fire had come nearly 22 
feet of the main railway lines near Raniganj. 
But there is no proper attempt to check any 
further spread of the underground fire in order 
that the railway lines are not  disrupted. 

Then there is another thing. Railway sidings 
are very important. It is no use producing and 
raising coal unless that coal is despatched to 
Delhi, Madras or Bombay or other places. It is 
these sidings where the wagons are kept and the 
coal is loaded. The underground fire has spread 
in one of the sidings. I can give the name; it is 
the Jotemutook siding. That siding is being 
threatened by the underground fire and if the 
fire spreads, what will happen ? Eleven 
collieries employing on an average daily 15 
thousand employees and having a monthly 
production of about one lakh tons of non-
coking coal and the aluminium factory at 
Jaykaynagar where nearly 3 thousand persons 
are employed and are served by these sidings, 
all these will be completely closed. Only recently 
the General Manager of the Eastern Railway 
has served notices to all these miners. I am 
quoting from the notice which says that if the 
fire endangers the safety of the track, it will 
become necessary for the Railways to suspend 
or close the Jotemutook-assisted siding till such 
time as the danger is removed and the track 
rendered safe for traffic. Unfortunately there is 
no co-ordinatiori between the Coal Board and 
this particular Railway Department, as a result 
of which the coal production in these 11 
collieries will come to a stop and the railway 
lines between Asansol and Calcutta will be 
completely disrupted. What steps are you taking 
to see that this fire does not endanger the 
railway sidings of the main line ? 

Then, Sir, we have been shouting per-
sistently for the last 20 years as to when the 
supply of wagons to coal mines will be put on 
a rational basis. The colliery-owners do not 
know when and how many wagons they are 
going to get, as a result of which I as a worker 
am seriously affected. Now each mine-owner 
keeps a large number of wagon-loaders and he 
does not know when the 

wagons are going to reach that particular 
colliery. The result is that these wagon-
loaders are perpetually kept on a badli and 
temporary basis and are completely denied 
the benefits of permanent workmen. Thus 
they are most miserably exploited. So our 
submission is that they must increase the 
supply of wagons to the coal-mines, which is 
not being done now. 

There is another thing also. Today in West 
Bengal particularly the factories which build 
wagons are being discriminated against. We 
have the know-how, we have the skilled 
workers, we have the factories. Then why are 
you starving the factories which can produce 
wagons? In West Bengal there are a large 
number of refugees and there is a lot of 
unemployment. Not only that, what about 
these 500 workers whom you have suspended 
and dismissed ? They have been victimised. 
It is easy to eive Rs. 51 to an M.P. Why can't 
you take 500 employees into service ? Why 
are you adopting this policy of victimisation 
and why don't you stop it? They are asking 
for justice only. 

Lastly, Sir, one of the most important 
stations in this country is Rupnarayan-pur 
where the Hindustan Cable Factory of the 
public sector is situated. This is the only 
factory which produces cables and this 
particular station is being ignored by the 
Railway Department. Not a single important 
train stops there. As a result of that, workers 
working in the cable factory and the 
Chittaranjan factory squatted on the railway 
lines the other day. On that day the railway 
communication was completely disrupted. 
This is a station from where people daily go 
for work to Dhanbad, to Asansol, to 
Durgapur and other places. But the important 
trains do not stop at this station. This is clear 
discrimination and our suggestion is that this 
discrimination must be put a stop to. The 
Railway Minister should at least now have 
the courage to put an end to the misdeeds, 
corruption and failures of the Railway Board 
and its officials instead of becoming a buffer 
between the Railway Board and the indignant 
public. 
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SHRI BANKA BEHARY DAS (Orissa) : 
Before I go to specific points, I want to draw 
the attention of the Minister particularly to the 
19th September strike of last year. Even now 
many of the employees are moving in the 
streets. They have not been reinstated. Proper 
justice has not been given to them. I think 
after all the change of attitude that they 
profess for the last one month—I do not know 
whether actually there is any change of 
attitude—they should now unconditionally 
take them back and seek their cooperation in 
view of the change of the profession of the 
Government. I think the Railway Minister will 
rise to the occasion just now and when he 
replies, will give the assurance that those who 
have suffered because of the 19th September 
strike would be reinstated. In this connection I 
will plead with the Railway Minister that the 
recognition of those Federations and Unions 
should be restored because he knows, and 
others also know, that the unions that were 
existing and were recognised were the truly 
representative unions and federations. 

SHRI T. V. ANANDAN (Tamil Nadu): 
How do you say that? 

SHRI BANKA BEHARY DAS : 
Everybody knows that the membership of 
those federations was more. I am not going to 
dispute whether the INTUC that is existing 
should be derecognised. So my friend should 
not be shaky about it. I want to say that a huge 
section of the railway employees were 
organised under the federation, whose leader 
was the present President of India and not 
anybody else, and so that attitude should 
change and that union should be immediately 
recognised so that you gain their cooperation 
for developing the railways of this country. 

Secondly, you advocated during the Third 
Plan about the partnership of the employees in 
the management of industries. After the bank 
nationalisation, you have already agreed to the 
position as regards the banking industry in the 
country. Now it is high time that the Railway 
Minister should decide that the representatives 
of the employees of the Railways should be 
taken in the Railway Management because till 
now we all accused that the Railway Board is 
predominantly a bureaucratic organisation and 
there is no response to the needs of the citizens 
of this country or of the employees.    I t1.j:k 
this attitude 
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should change now. I come now to the specific 
problem of Talcher-Bimlagarh railway line. I 
want to remind that the ingineering and traffic 
survey is being conducted and now an 
explosive situation has developed in Orissa. 
Only two days ago there was the Rourkela 
bundh which affected the steel production and 
not only the public is very much agitated 
because of the neglect shown by the railway 
administration but the entire student 
population are also agitated now and I think 
the Minister will agree that out of the 3 or 4 
States that have been neglected in regard to 
the Railways since its inception, Orissa is one 
even if you taken into consideration the area 
and the population. Secondly he knows that 
the Steel Ministry is very much interested in 
the export of steel for foreign exchange. So 
this railway line should be taken up because 
that is the shortest route to Paradeep for 
export purposes and I want the Minister to 
immediately to assure about it because the 
Fourth Plan is to be finalised very soon for 
specific railway lines without any delay. So 
before it is too late this should be done. It is 
not a threat but I am giving the objective 
conditions prevailing there. You know what 
happened in Rourkela. There was complete 
paralysation there. So I request him to come 
forward with this proposal before things go out 
of control not only of the Government of India 
but also of the State Government and even 
ourselves because I am not wanting to isolate 
myself from it. Before all of us are Dre-
ssurised by that situation, it would be proper 
for the Railway Minister to come out with the 
statement that the moment traffic survey is 
concluded, the line would be taken up so that 
the feelings of the people may be assuaged and 
par-ticularlv   of the students. 

The Minister knows that Mangalore and 
Cochin there were through carriages to Delhi 
before the railway line was dis-runted in 
Andhra. The through train services have 
already been resumed for the last H months 
but I am surprised to see that the through 
carriage that was cominc from Cochin and 
Manea-lore to Delhi has not been resumed. T 
plead with the Minister that when he replies 
here, he will immediately agree to this 
position that the through carriages that were 
coming from Manca-lore and Cochin to Delhi 
will be resumed immediately because already 
the tram services have been resumed for the 
last 1   months    and  the    people   of 

Kerala should not be allowed to feel that in 
spite of the resumption of traffic, they  are 
being neglected. 

Fourthly, I want to say that the Kerala 
people have always been demanding that there 
should be a direct railway service from 
Bombay to Cochin, and the Minister has 
always been saying that it is under 
consideration. Instead of saying all the time 
that it is under consideration I think the 
Minister should immediately come forward 
and announce that he will see that there is 
direct train service from Bombay to Cochin—
which is a very crowded line. 

In the end I would place one demand of 
Orissa before the Railway Minister. He has 
conceded that from 1st October there will be a 
Rajdhani Express which will run from Delhi 
to Puri. Here I want to draw the attention of 
the Minister to this that the route that has been 
advocated is such a long route that, I am 
afraid, it will take such a long time that those 
who are interested to go from Orissa to Delhi 
may again prefer either the Calcutta or the 
Asan-sol line. So this is a point. From the 
point of view of traffic T do not say that that 
train service through Bina and Katni should 
not be there. I am not going to say that, 
because Madhya Pradesh people will also be 
benefited. All I want to say is that the main 
purpose was to connect Delhi with Orissa, par-
ticularly with Bhuvaneshwar and Puri. .So the 
purpose will be served only if it takes a shorter 
route, which means it will take lesser hours to 
cover the distance. If it takes much more time 
than it takes via Calcutta or Asansol, then the 
purpose of introduction of this train will not be 
served. So I will suggest that, if it is made a 
faster train and it takes about the same time, 
not more time, then this train may run on this 
route; I have no objection. Otherwise. I will 
request that they should reconsider their 
decision and try to see that this train runs 
through Asansol so that everybody who is 
interested to go by this train may avail of it, 
and longer route and consequently more time 
taken mean more ticket fare also. So you are 
not going to benefit any man. Longer time one 
will suffer from, and also he will have to pay 
much more, I think something like ten rupees 
more even for TIT Class to go from Orissa to 
Delhi. So the entire purpose will not be served. 
From all these points of view, if it « not made 
into a very fast train, at least 
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the route should be via Asansol so that the 
regions of U.P., Bihar and Orissa, all will be 
served. 

Thank you. 

THE VICE-CHAIRMAN (SHRI L>. 
THENGARI) : Mr. Mallikarjunudu, Kindly be 
brief. 

SHRI K. P. MALLIKARJUNUDU (Andhra 
Pradesh) : I shall be very brief, Mr. Vice-
Chairman, Sir. I come from Machilipatnam 
and I am therefor? interested in the 
development of Machilipatnam town, not only 
because I come from that place but because it 
has got a just and presentable case. Machili-
patnam was once upon a time a very 
flourishing town which attracted foreign 
traders. It invited British, French, Dutch and 
other foreign powers. They established their 
factories and established their garrisons at that 
place. Now that town is in a much dilapidated 
condition. One of the reasons why it was so is 
that the port, which attracted so many people, 
is now in a bad shape. 

SHRI AKBAR ALI KHAN : Quite right. 

SHRI K. P. MALLIKARJUNUDU : That 
port has got to be developed. Our plans are 
now afoot for the development of that port. In 
the Fourth Plan the State Government has 
included the development of Machilipatnam 
port as one among the important items, and it 
is  going to  be developed.    If that be 
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the case, more railway facilities also require to 
be provided. In this connection 1 would like to 
tell you that the present railway line extends 
up to the old port site only. What I want to 
suggest is that the railway line should be 
extended up to the new port site—it is just a 
distance of only two miles. If that be the case, 
the real facility afforded by establishing the 
new port will come into operation fully. What 
I would like the Ministry to do is that that 
extension has got to be made as soon as 
possible. 

Secondly, there should be a second 
platform opposite to the existing platform. I 
have experienced great difficulty a number of 
times in getting down from the train whenever 
I have travelled from Delhi to Machilipatnam, 
because it is steep at the second or third line 
and it is practically impossible to get down 
from the railway carriage to the ground floor 
below, because it is nearly six feet down. So 
what I would like of the Government is to see 
that a second platform is built there and the 
two platforms are connected with an 
overbridge. That is number two. 

Thirdly, there was a proposal, I believe, to 
extend the Vijayawada-Rani-gunta passenger 
train up to Machilipatnam and that on an 
experimental basis. I( thai be the case. I would 
like the Government to see that that 
experiment will t?o on for a sufficiently long 
period and it should not be for a short period. 
That is my submission. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Kindly wind up. 

SHRI K. P. MALLIKARIUNUDU : Yes. 
Sir. One more point. I am cutting short my 
observations. I am hurrying up. I am running. 
Now we are livin? in the davs of sneed. So I 
want to speed up.    I am running. 

Sir. the fourth point is that there should be 
provision for reservation of some Eirst Class 
and some Third Class seats from 
Machilipatnam for passen-aers to and from 
Madras, to and from Waltair and also to and 
from Hyderabad. Provision should be made 
for reservation of some First Class and Third 
Class tickets for passengers from 
Machilipatnam who want to go to these nhecs. 
If all these are arranged, then I believe some 
improvement will have been made to the town 
of Machilipatnam so far as railwav 
administration is concerned. 

SHRI  A.   G.   KULKARNI    (Maha-
rashtra) :   Mr. Vice-Chairman, Sir,... 

THE VICE-CHAIRMAN  (SHRI D. 
THENGARI) : Kindly be briefest. 

SHRI A. G. KULKARNI : Yes, Sir, I shall 
be very brief, but the point is that, as you 
know, the Konkan area is simmering with 
such discontent that though I want to be brief I 
must at the outset support him and 1 must take 
your support also. I am bringing out only the 
points. The three districts of Rat-nagiri, 
Kolaba and Thana comprising the Konkan 
area are the most backward areas in 
Maharashtra State apart from Vidarbha and 
Marathwada regions. The difficulty with the 
Konkan area is that about forty lakhs of souls 
live in this area. It is this area that has 
produced some of the most important patriots 
in this country, like Tilakji, Gokhaleji and 
Savarkarji, and such revolutionaries have been 
given by this Konkan area to the country to 
guide the country and the countrymen 
politically. Mr. Vice-Chairman, Sir, I want to 
request the Railway Minister to join Apta to 
Ratna-siri, which is a distance of about 300 
kilometres. Why I say this ? I have found out 
that ten lakh passengers require this travelling 
facility by rail, because sea travel, as we have 
already discussed here so many times, is not a 
sure travel. Then, Mr. Vice-Chairman, there 
are various industries, fishing, mangoes, 
vegetable, rice etc. So many industries are 
coming up and I have worked out that the total 
goods traffic that will be originating from 
these three districts will be about 23.75.000 
tonnes. What I think is, this will be most eco-
nomical. This has been hanging fire since 
1894 when the first survey was made by the 
Railways.   And afterwards 

: three surveys have been made. Diva to Apta it 
has been extended but what we want is that it 
should be extended from Apta to Ratnaeiri. 
The western coast is a very vulnerable coast. 
On the western side right up from Bombay to 
Goa militarily you cannot reach that area 
unless there is a broad gauge railway. 
Whatever feelings I may want to express, I 
must tell you that in the Konkan area they 
have recently started a great agitation in 
Maharashtra and the Chief Minister has 
promised that he will recommend nrtorrrv to 
the Central Government in this matter. It must 
be remembered that the Prime Minister has 
assured  and the Planning Commis- 

- sion als/i has assured that certain facilities  
will   be   given    to  the  backward 
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area. Through you, Sir, I want to request the 
Minister to give an assurance that the Konkan 
railways will become a fact in the tenure of 
Dr. Ram Subhag Singh as Railway Minister. 

SHRI T. V. ANANDAN : Mr. Vice-
Chairman, Sir, I thank you for giving me this 
opportunity to say a few words. I would like to 
draw the attention of the Railway Ministry to a 
particular matter. Conscience and 
conscientious objection had been looming large 
in the country in the last three weeks, but I 
want to ask the Minister why the conscience of 
the poor 1.86 lakhs of gang-men has not 
received consideration from the Government. 
Is it against their conscience to concede the 
demand of these 1.86 lakhs of gangmen who 
are asked to affix their thumb impressions 
when they draw their salary every month ? 
There are many among them who are 
educated. 

SHRI BANKA BEHARY DAS: What is 
that conscience? Is that conscience for voting 
? 

SHRI T. V. ANANDAN : I leave it to you. 
Why not allow these railway-men to sign and 
draw their salary. It is not going to put you to 
any financial burden. It is their desire, it is the 
desire of ihe educated railwaymen that they 
should be allowed to sign ... 

SHRI A. G. KULKARNI : Conscience  has  
become  a casualty. 

SHRI BANKA  BEHARY DAS:  It 
has not become a casualty. Conscience has 
won with our suppqrt, with the support  of the  
Opposition. 

SHRI T. V. ANANDAN: You decide that 
among yourselves. As long as the Railways 
are not committed to any extra financial 
burden there should be no objection at all to 
conceding this demand of the railwaymen to 
sign and draw their pay. 

The next issue I want to bring to the notice 
of the Railway Minister is about Tamil Nadu. 
Tamil Nadu, Mr. Vice-Chairman, is affected 
by drought and the No'lh Arcot District has 
been declared as a drought-affected area by the 
Tamil Nadu Government. There are about 
5,000   railwaymen   employed    in    that 

area. They have no drinking water and the cost 
of living has increased so much and they are 
experiencing great difficulty. Why cannot the 
Railway Minis-I ter release from his Relief 
Fund a few thousands of rupees for those 
5,000 railwaymen ? 

The third issue I want to bring to hit 
notice is about the thousands of railwaymen 
who have stagnated in the maximum of their 
grade. The Railway Ministry has already 
said—it was during the Budget debate—that 
their case is under very active consideration. 
Even this month there were three questions 
on that and the Railway Minister was pleased 
to say that this is under active consideration. 
Active consideration is going on for months 
and years. The speedier this is resolved the 
better it will be for the railwaymen and for 
the country. 

SHRI KESAVAN (THAZHAVA) : 
(Kerala) : When the Railway Board is 
reconstituted I request the Minister to nominate 
representatives of the underpaid railway 
employees so that their interests also may be 
looked after properly. So also I request the 
Railway Minister to include representatives of 
the real railway users in the Railway Board so 
that the interests of the real users of the 
railways are safeguarded and looked after. I 
would also request the Railway Minister to 
include non-official representatives from each 
State. For example, in the Southern Zone the 
representatives, non-official representatives, of 
Madras, Kerala and Mysore must be there. I 
am not speaking about officers who are in the 
Board. There must be representation for these 
States at the non-official level. 

I would also request the Railway Minister 
that when appointments are made in the 
Railways proper representation should be 
given to the backward classes and strict 
instructions must be given to the appointing 
authorities in this regard. 

Finally I request the Railway Minister that 
the conversion of the Erna-kulam-Trivandrum 
metre gauge into broad gauge must be taken 
up during the Fourth Five Year Plan. Of 
course this demand has been there for the last 
so many years. This is causing much 1 
inconvenience   for   the   industries   and 
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also for the travelling public. So my request is 
that special consideration should be given to 
this and it should be taken up during the 
Fourth Five Year Plan. 

SHRT THILLAI VILLALAN (Tamil 
Nadu) : Mr. Vice-Chairman, Sir, every year 
wc are spending a lot of money on Railways 
but we are not going ahead on the path of 
progress and improvement. Nowadays the 
common man has taken a prominent places. 
The whole country is attracted when our 
President says : 

"My three illustrious predecessors have 
been men of intellectual eminence and 
erudition. I have no such claims to make. I 
am only a common man having spent a 
major part of my life in active participation 
in the working class movement. I am the 
servant of the underprivileged section of 
our society. By instinct and training 
therefore I am first and foremost a servant 
of the people." 

Similarly the hon. Prime Minister Mrs. Indira 
Gandhi has said that this country is ruled by 
the masses and not by the bosses. So the 
common man has become very prominent. He 
has regained his place in our polity. He 's the 
lifeline of our country. At the same time the 
Railways are also the lifeline of our country. 
So I want to stress three or four points about 
the common man in connection with 
Railways of our country. 

Firstly, so far as the Southern region is 
concerned, we want timely running of the 
trains. In the Northern region they are 
agitating for increasing the speed of trains; 
they want trains like Rajdhani Express. In our 
parts no train is running in time and my 
humble request to the hon. Minister is this : 
make all the trains in our region run to proper 
timing—scheduled timing. That is the first 
and the foremost thing to be considered so far 
as travelling facility in our region is 
concerned. 

The next point I want to stress is about 
overcrowding in all the trains. It is due to the 
inadequacy of trains. We can avoid this 
overcrowding by increasing the number of 
Janata trains. During the British period they 
considered the upper class people as the 
privileged   class   and  they  were  providing 
all 

sorts of facilities to the upper class pas-
sengers. But they forgot to give facilities to 
the common man, that is, the third class 
passenger. Of course, after independence we 
are providing some amenities to the third 
class passengers. They have been given 
sleeping accommodation in express trains. 
There are two sets of sleeping coaches; one 
is the two-tier and the other is the three-tier 
coach. Previously the rates for these two 
were different but six months before it has 
been made one and the same. But the 
comforts provided are different while the 
rates are one and the same. My humble 
submission is that the rates should be 
different according to the comforts 
provided. 

3 P.M. 
The third point I want to raise is this. In 

our part from Cuddnlore to Pondicherry 
there is need for opening a new railway line. 
There has been a demand for a long time to 
run a train from Cuddalore to Pondicherry. 
Every time it has been promised during 
elections by the ruling party and then they 
forget it. So, my submission is that a new 
line from Cuddalore to Pondicherry may be 
opened. With these words, I conclude. 
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SHRI PARIMAL GHOSH : Mr. Vice-
Chairman. Sir, I am very grateful to the hon. 
Members who have taken part in the debate 
on the two Appropriation Bills that we have 
just presented to. the  House.    Hon.   
Members   have 

mentioned many points and I should broadly 
classify them under a few heads, viz., 
conversion of MG to BG, construction of new 
lines, amenities at platforms and stations and 
some other points also. 

SHRI KALYAN ROY : What about the 
coal price ? 

SHRI PARIMAL GHOSH : I am coming 
to that and also the 19th August 
strike. 

SHRI CHITTA BASU (West Bengal) : 
Why do you conveniently forget these things 
? 

SHRI PARIMAL GHOSH : Regarding 
conversion from MG to BG I would like to 
mention that we have already drawn a 
perspective Plan to convert about 3,000 kms 
of MG line to BG in the course of ten years 
and even in the Fourth Plan period we have 
proposed to convert about 1,500 kms of MG 
to BG to connect the major trunk routes, so 
that transhipment delays could be avoided. 
For that a specific allocation of funds has also 
been made. 

Regarding construction of new lines, I could 
understand the feelings of hon. Members. This 
point has been raised many times that there are 
areas which still remain backward in spite of the 
last twenty-two years of independence, where 
there has not been any single new line 
constructed. I hope hon. Members will 
appreciate that we can take up the construction 
of a new line only from the angle of 
transportation, because the purpose of 
constructing a new line, from the Railways' 
angle, is i not purely the development of a parti-
cular area. Wherever we find that developments 
are taking place, wherever there is a possibility 
of industries coming up, wherever iron ore and 
other things are likely to be prospected and on 
the basis of the recommendations of the 
Planning Commission and other Ministries, the 
construction of new lines is being thought of. 

SHRI   SHEEL BHADRA   YAJEE : 
For reasons of security also. 

SHRI PARIMAL GHOSH : Yes, for security 
reasons also. Whenever there is a demand from 
the Ministry of Defence, it is considered from 
that angle also. Tn the Fourth Plan we have a j 
very limited sum allocated for the construction of 
new lines.   Out of this sum. 



 

the major portion will have to be spent on the 
lines which have not yet been completed. It is 
a throw forward from the Third Plan. So, we 
have to be selective naturally with the meagre 
sum that is available for the construction of 
new lines and in finalising the construction of 
new lines. Even though the finalisation of new 
constructions in the Fourth Plan has not yet 
been completed, I can give an indication that 
on the basis of the fund allocation in the 
Fourth Plan the new constructions will be fina-
lised. 

Regarding some of the surveys and other 
things that have been menlioned here, 
particularly I would like to mention the 
Talcher-Bimlagarh line. I know my hon. 
friend is quite aware of it. I rather wonder why 
in spite of the fact that we have already taken 
up the survey work and we have made a firm 
announcement that financial allocation has 
been made, some sort of agitation is going on 
in Orissa near Rourkela. About Rs. 7 lakhs 
have already been allocated for the survey and 
as hon. Members would naturally understand 
it, to finalise the construction of a new line, a 
survey is a necessity and unless and until wc 
get the final survey report, it is impossible to 
indicate what are the lines that could be taken 
up for new construction. I am sure the hon. 
Member will exercise his good office and 
convey the message that the survey has 
already been taken up, so that this agitation 
will end. 

SHRI BANKA BEHARY DAS : Accept 
the line in principle. 

SHRI     PARIMAL    GHOSH:     Tn 
principle we accept that the progress made 
must be within the resources, but we are going 
ahead of that. So, there is no question so far as 
the principle is concerned. I would like to 
mention about two points my friend Mr. 
Dharia has mentioned. One is regarding the 
suburban section of the Poona-Lonavla line. 
The suburban line has already been in 
operation, but I must admit that between the 
requirement of that area and adequate supply 
there is a big gap, and we are trying our best 
to put additional suburban trains on that line. 
The main handicap for that is the limitation of 
line capacity at Poona station for which 
certain programme has been accented, and as 
soon as the capacity at Poona station is further 
expanded additional trains could also be run 
on that section. 

Regarding EMU coaches he has mentioned. 
As there is a great shortage of EMU 
coaches—there is a great demand for these 
coaches in the Bombay section and we have 
not been able to put enough coaches which are 
badly needed there— as soon as these 
handicaps are overcome, naturally the 
provision of such coaches for other sections 
will also be considered. Regarding the 
Konkon line, he has made a reference about 
the late Prime Minister, Shri Lai Bahadur 
Shastri's commitment. Regarding this line, of 
course it is a fact that the Fourth Plan has not 
yet been finalised. I cannot precisely say what 
would be the prospect and future of this line, 
but I can assure him that on the basis of the 
point that he has raised as well as the hon. 
Member, Mr. Kulkarni, I would like to have a 
further review made into this line and I will 
see what best we can do for this Konkan 
section. 
Regarding the constitution of the Railway 
Board, regarding the new approach in the 
context of the new Banking Law and other 
things, points have been raised by many of the 
hon. Members. I fully share and agree with the 
points that have been raised and the points that 
Mr. Dharia referred about the Board and the 
Ministry and also some other Members. 
Basically I do not agree there because it is not 
a fact that the Railway Board is something 
under which the Railway Ministry is function-
ing. After all the Railway Board is an misation 
where in the Railway Administration as such 
we have today a technical body for execution 
and coordination is a must, and on the basis of 
that the Railway Board has been constituted, 
and it is functioning I should say to our entire 
satisfaction so far as the technical points are 
concerned. 

Regarding the participation of workers and 
employees, this is a matter which in my 
opinion should be taken into consideration, 
and in future we hope a new approach could 
be made, though indications of that cannot be 
given  at this stace. 

SHRI AKBAR ALI KHAN : That is 
a policy matter. 

SHRI PARIMAL GHOSH : Regarding the 
purchase of coal, as the hon. Member, Mr. 
Kalyan Roy, has mentioned, it is not a fact 
that we on our side offer any higher price to 
any colliery. After all the hon. Member 
should try to understand that we are one of 
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[Shri Parimal Ghosh] 
the biggest consumers of coal, and it is in our 
own vital interest We should see that our 
purchase should be made at the competitive 
level as far as possible. It is a fact also that last 
year and the year before there has been a 
considerable increase in the price of coal. That 
is not because the Railway Board or the 
Railway Ministry wanted to give them a 
higher price. The matter has been referred to 
the Ministry of Mines and there has been a 
Committee set up for that purpose to examine 
the working of the collieries and also to find 
out whether there is any justification for any 
increase in the price of coal in the context of 
the Wage Board award. A Committee of the 
Secretaries was set up. They have gone into 
that matter. The Railways were also 
represented there and from the beginning at 
every stage the Railways from their side 
resisted any sort of price increase. But a 
recommendation was made for a price in-
crease of Rs. 5 and the Railways had no other 
alternative but to accept that. Next year also a 
similar thing was mentioned and from the 
Ministry of Mines a consensus of price for the 
purchase of coal was arrived at and on the 
basis of that the coal price has been fixed. 

 
SHRI PARIMAL GHOSH: It is a fact that 

it is one of the terms and conditions of the 
tender that we have issued that only those 
tenders would be considered where the 
tenderer will give a categorical assurance ... 

SHRI KALYAN ROY : They are not 
producing the certificate from the Regional 
Labour Commissioner. 

SHRI PARIMAL GHOSH : ... that they 
have implemented the Wage Board award 
within the specified time, and that is a part 
and parcel of the tender condition itself. 

SHRI  KALYAN  ROY :    You   are 
purchasing coal from those mines which are not 
producing the certificate. 

SHRI PARIMAL GHOSH : This is a point 
which has come up for the purchase of coal 
particularly this year. It was not a condition of 
purchase last year or the year before. So the 
question of violation does not arise because 
we have not opened tender and have not finally 
decided on coal purchase this year. 

 

SHRI PARIMAL GHOSH : This is a 
condition which has been imposed in the 
purchase of coal for this year and in the tender 
paper this point has been made specifically 
clear that the tender of those colliers would be 
considered who will produce a certificate that 
within a specified date they will implement 
the Wage Board award. It is only this year 
this has been done and so the question of 
violation does not arise. 

SHRI KALYAN  ROY :      Are   you 
going to increase the coal price now ? 

SHRI PARIMAL GHOSH : We have just 
issued the tender. The Tender Committee is 
going into the matter. So the question of 
increase or decrease of the coal price does not 
arise. 

Regarding the question of the 19th strike, 
the lion. Members must be aware of the fact 
that there were only about 444 staff out of 
89,990. who participated in the coal strike. 
Most of the cases are now pending in the 
court. As such the cases are now sub judice. 1 
have already given an assurance in the other 
House that when the court cases are over, 
those cases will be further reviewed and those 
cases which are now under departmental 
consideration will further be considered and 
necessary action will be taken. 

Some hon. Members have also mentioned 
about amenities and I owe a replv to them 
also.   Regarding some amenities 



 

at particular stations, many of the Members 
have mentioned about that question. I would 
like to say, according to the Convention 
Committee, we have allocated Rs. 4 crores per 
year for the amenities at the stations, for 
which a separate Committee is being 
constituted, and amenities of particular 
stations are being discussed with the members 
of lhat Committee and necessary actions will 
be taken within the allocated fund. Whatever 
points have been mentioned, certainly that 
Committee will take note of them and in a 
phased manner all these things will be 
implemented. 

SHRI AKBAR ALI KHAN : Persons 
representing the regions are included in the 
Committee ? 

SHRI PARIMAL GHOSH : Yes, yes. The 
constitution of the Committee is on zonal 
basis. 

SHRI KALYAN ROY : What about the 
underground fire ? 

SHRI PARIMAL GHOSH : I have issued 
notice that certain sections of my line are in 
danger. It is a legal duty oh my side to 
intimate my client to whom we have given a 
siding that there is a danger to the line and as 
such the line could be dismantled at that point. 
Beyond that I have not given anything. This is 
an obligation on my part to intimate the 
people who have taken the siding. 

SHRI KALYAN ROY: Will you allow the 
fire to expand ? 

SHRI PARIMAL GHOSH : It is not 
my business to allow it or to do anything. For 
that a separate Ministry is there. They are 
going into that. Naturally whatever is 
necessary, they will take note of that. 

SHRI   SHEEL   BHADRA   YAJEE : 
What about the survey from Giribam to 
Silchar in  Manipur ? 

SHRI PARIMAL GHOSH : This is a point 
which I can assure the hon. Member I will try 
to consider sympathetically. And regarding 
the other points, I hope ... 

SHRI T. V. ANANDAN: What about the 
elimination of the thumb impression of the 
gangmen? 

SHRI AKBAR ALI KHAN : It is a strange 
theory. If somebody wants to sign, they say, 
you cannot sign. 

SHRI PARIMAL GHOSH : I do not 
know about that. But I fully agree that anybody 
who can sign, certainly he will be permitted 
to sign. 

SHRI T. V. ANANDAN: Please issue that 
instruction. 

SHRI  PARIMAL  GHOSH :   If   the 
order is not there and they are not doing it 
only because of the absence of the order, 
naturally the order will issue. 

SHRI S. K. VAISHAMPAYEN : What 
about the traffic survey between Manmad and 
Mukhed ? Will any interim survey be ordered 
? 

SHRI PARIMAL   GHOSH:   There 
are so many aspects. We have taken up 
surveys for certain lines in which we find that 
there is some justification for taking them up. 
But the fact that we have taken up a survey 
does not necessarily mean that it would be 
taken up for construction because the new con-
struction will depend on the normal allocation 
of funds. 

SHRI G. BARBORA : What about 
divisionalisation in  Assam ? 

SHRI PARIMAL GHOSH : The divi-
sionalisation in Assam has begun now. We 
have made Lumding a full-fledged division, 
and Tinsukia a transportation division. One 
point in this respect I would like to say as to 
why we go in for divisionalisation. It is purely 
from an operational reason, it is purely from 
an administrative reason. It has nothing to do 
with so many thousands of miles falling in one 
particular State. It has got nothing to do even 
with the importance of that place. On the basis 
of that, the divisionalisation scheme has been 
thought of and given effect to. 

About the many other points which the 
hon. Members have mentioned, certainly we 
will bear them in mind and within the limited 
resources available, we will try. 

SHRI K. CHANDRASEKHARAN 
(Kerala) : What about the resumption of the 
through carriages from Cochin and Mangalore 
to New Delhi? 
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SHRI PARIMAL GHOSH : That is what I 
am considering. 

SHRI K. CHANDRASEKHARAN : It has 
to be considered immediately. 

SHRI KALYAN ROY : What about 
Rupnarayanpur ? 

SHRI PARIMAL GHOSH : I will consider 
about it. 

SHRI KESAVAN (THAZHAVA) : What 
about posting policemen in mufti at important 
stations to that they may know the difficulties 
of passengers and guide and help them ? 

SHRI PARIMAL GHOSH : That we will 
do. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : The question is : 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the service of the financial year 1969-70 
for the purposes of railways, as passed by 
the Lok Sabha, be taken into considera-
tion." The motion was adopted. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : We shall now take up the 
clause by clause consideration of the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI PARIMAL GHOSH: Sir, I move : 
"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : The question is : 

"That the Bill to provide for the 
authorisation of appropriation of moneys 
out of the Consolidated Fund of India to 
meet the amounts spent on certain services 
for the purposes of Railways during the 
financial year ended on the 31st day   of   
March, 

1968, in excess of the amounts granted for 
those services and for that year, as passed 
by the Lok Sabha, be taken into 
consideration." 
The motion was adopted. 
THE VICE-CHAIRMAN (SHRI D. 

THENGARI) : We shall not take up the 
clause by clause consideration of the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI PARIMAL GHOSH: Sir, I move : 
"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE APPROPRIATION (NO. 4) BILL, 
1969 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA) : Sir, I move : 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1969-
70, as passed by the Lok Sabha, be taken 
into consideration". 

This Bill arises out of the Supplementary 
Demands for Grants of Rs. 13,60.37 lakhs 
voted by the Lok Sabha on the 25th August, 
1969 and the expenditure of Rs. 2.04 lakhs 
charged on the Consolidated Fund of India at 
detailed in the Supplementary Demands 
statement laid before the House on the 11th 
August, 1969. As full explanations have 
already been given in that statement, I would 
confine myself to a few introductory remarks 
on some of the items for which additional 
provision is required. 

The amounts included in this batch of 
Supplementary Demands represent the 
unavoidable minimum additional requirements 
which have arisen after the passing of the 
Budget for 1969-70. The total Supplementary 
Demands are for Rs.   13.62 crores of   which   
Rs.   6.47 


